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GOVERNMENT OF INDIA 
MINISTRY OF FINANCE 

INCOME TAX DEPARTMENT 
Add. CIT (TECH.) 

RAJENDRA KUMAR VISHWAKARMA SAMAD NAGAR,MAHOBA 
MAHOBA 210427, Uttar Pradesh 
India 

PAN: Dated: DIN & Letter No : AQBPV4885H 14/07/2026 ITBA/COM/F/17/2026-27/1 091054963(1) 

Sir/ Madam/ /s, 

Subject: Online service of Orders - Letter 

Please find attached order u/s 514 of the Income Tax Act, 2025( Erstwhile u/s 34AB of the Wealth Tax Act, 1957) 

AMRENDRA SHIVA NATH 

Add, CIT (TECH.) 

Enclosed: Refer to attachment ATTAGHMENT_100116439311.pdf s i 
Note: I digitally signed, the date of digital signature may be taken as date of document, ROOM NO:..znd Floor, AAYAKAR BHWAN, 16/69,, CIVIL LINES, KANPUR, Uttar Pradesh, 208001 Email: KANPUR.ADDLCIT.TJ@INCOMETAX.GOV.IN, 

The website address of the e-filing portal has been changed from www, incometaxindiaefiling.gov.in to www.incometax.gov.in, 



Tt 
WUIA 3 HRH I 

5.9, (aFR) v SRrEvs 8T 

Y HE, 16/69, RRa agw, @ 

OFFICE OF THE 
PR. CHIEF COMMISSIONER OF INCOME TAX 

U.P. (West) & UTTARAKHAND REGION, 

“AAYAKAR BHAWAN”, 16/69, CIVIL LINES, 

KANPUR (U.P.)- 208001 

PHONE & FAX No.0512-2304418 SuL U&-208001 

WLE, W3 /E. /A HLHL (G, T =) /4e-VIL/3(12)/2026-27 /2310 feAi-13.07.2026 

qar #, 

ot IkE AR gt 

A.H. 603, TAG AR, 

HEIE, Solfo-210427 

(3 |. AQBPV4885H) 

Sub: Registration as a Valuer for Plant & Machinery u/s 514 of the Income 

Tax Act - 2025, Shri Rajendra Kumar Vishwakarma S/o Shri Chandra 

Bhan Vishwakarma, H. No. 603, Samad Nagar, Mahoba, U.P.- 210427. 

In pursuance to Rule 246(4) of the Income Tax Rules, 2026, which requires 

an applicant holding a valid certificate of registered valuer as on 31.03.2026 to 

update his details by filing application by 30% September, 2026, the above- 

mentioned applicant has filed an application dated 27/04 /2026, who was registered 

as a valuer in the registered maintained in this office against registration no. CAT- 

VII/02/2024-25 with effective from 30.03.2026 for three years. With reference to the 

said application, it is informed that your name has been registered u/s 514 of the 

Income-tax Act, 2025 in accordance with the provisions of Rule 246(4) of Income Tax 

Rules, 2026 as a valuer for the classes of assets mentioned as follows: 

97 g7 7efi7¢l/Plant & Machinery 

1. Your Registration Number in the Register of Valuers maintained by this office is 

CAT-VII/02/2026-27. Your Registration is effective from the date of issue of 

this letter i.e.13.07.2026. 

2. In this regard, it may please be noted that: 

I.  the report of valuation shall be prepared by you in the prescribed form no. 

170 (including all required information and documents) as per Rule 248 of 

the Income Tax Rules, 2026 r.w. Section 514(3) of Income-Tax Act, 2025 

and the details of all such reports of valuation will be kept in separate 

register and will be produced before the undersigned whenever required. 

II.  the fee for the valuation of any asset shall be charged by you as per rule 

248 of the Income-tax Rules, 2026 and shall be acceptable to you. A 

receipt of the fee charged shall be issued by you and a copy of such 

receipt will be preserved, and produced before the undersigned whenever 

required. 

Contd. to page no.-2



IX. The application for renewal of approya] should be submitted at least 60 
days before the €Xpiry of the current approval. 
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1. The Principal Commissioner of Income Tax-1, Kanpur. 2. The Dy./Asst. Director (Official Language), O/o The Ppr. CCIT, UP (W) & 
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Rajbhasa’ for issuing the Order in Hindi Version. 
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